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The question was proposed. 

SHRI BALAVANT ALIAS BAL APTE (Maharashtra): Sir, I am grateful to 

you for this opportunity. Sir, I have the onerous task of responding to this 

flamboyantly eloquent assault, which was really a relentless assault, almost like 

a pre-emptive strike, with some rational approach. Sir, we are here to discuss 

the National Rural Employment Guarantee Bill, 2005 as passed by the Lok 

Sabha. Sir probably, with his speech, the hon. Minister wanted this House to 

pass the Bill without discussion. But it is not going to be so. This House is 

going to discuss the Bill. 

Sir, we are going through this legislation and we are in the process of 

passing it in a kind of tearing haste, and almost by habit, I find that when you 

talk about haste, acting in haste, you always are apprehensive of repenting 

in leisure. 

So, this tearing haste should not, I hope, lead us to repentance because this 

haste is reflected in the formulation and the passage of this Bill. ""&. ?i«i ^1 ^m 

aflr w ^ra ^Jt ^pft" was the dream put forward by Shri Deen Dayal Upadhaya 

40 years ago, and that has been the cherished dream of this country. But, Sir, 

today we are not discussing dreams only, but we are also passing a law which 

will create certain enforceable rights and certain obligatory liabilities. Sir, any 

Government functions through certain policies and through its law-making. 

Both are the functions of the Government. But, there is a qualitative 

difference between the two. In so far as the Government's policy is concerned, 

it is a matter of expression of intent. And, if it is exposed, you find that 

expression of intent was hollow. I have the example of the National Education 

Policy of 1986 which formulated the universalisation of education, and, I believe, in 

the Planning Commission, at that moment, the relevant Member (Education) 

was Prof. M.G.K. Menon, who said, "We don't have even a pie for this project". 

So, 
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a policy formulation was there and there was failure. But, sir, when you enact 
a statute, it is a commitment of Parliament to the people. A statute is not 
merely a commitment, but it creates enforceable rights for the people. 
Therefore, everybody has to think more while passing a law, because it is 
supposed to be implemented. When I was referring to the National 
Education Policy, I was reminded of an axiomatic saying by Prof. D.S. 
Kothari, who produced the earlier Education Commission Report. He said 
that a report is no substitute to an action. Therefore, a dream brought on 
paper is no substitute for an action. And, I believe that the present legislation is 
fated to be disillusionment because (i) there was no homework, (ii) there 
was no ground assessment and, (iii) there was no understanding of a future 
prospective. Therefore, I am afraid, at the implementation level, this legislation 
is facing a darker future. Sir, in so far as the homework is concerned, I find 
firstly that the bulk of the legislation is on the basis of implementation by the 
States, and States are, at no stage, involved in the making of this law. They are 
not involved; they are not consulted. It was clear when the Secretaries of the 
States gave evidence before the Standing Committee. Without their 
involvement, this legislation can't be successful and they are not involved at any 
stage so far. 

Secondly, Sir, the financial implication ought to have been studied 
beforehand. But that has not been done. Wherefrom the money will come? 
Nobody knows it. Even the Finance Minister does not know. He says, "we 
will find money somewhere". In such circumstances, Sir, it is always said if your 
conclusions are wrong, check your premises. 

In the present scheme of things, the premises are that there is 

unemployment there are finances, and, therefore, employment is 

guaranteed. But here it is the other way round. What kind of unemployment is 

there, is not assessed. From where will the finances come? Nobody knows. 

And, therefore, I believe, the conclusion is that there is no guarantee of 

getting employment. 

(ii) Secondly, sir, there is no ground assessment before passing this 

legislation. Today, there are several schemes working. In fact, there is a long 

list. And the physical performance-of these schemes- is noted by the 

Economic Survey of 2004-05. The National Food-for-work Programme was 

started in November, 2004, in which Rs. 2,020 crores were invested and 

twenty lakh tonnes of foodgrains were made available. The 
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Swarnajayanti Gram Swarojgar Yojana (SGSY)-the bureaucrats talks in 
these terminologies, SGSY or SGRY, which I do not understand 
immediately-was initiated in April, 1999. The Sampooma Grameen Rojgar 
Yojana (SGRY) was initiated in 2001; it was to be implemented through 
Panchayati Raj institutions. Then the Rural Employment Generation 
Programme (REGP) was initiated in 1995, and the Report says that 8.32 lakh 
jobs were created up to 2003-04, and 5.25 lakh jobs were to be created 
during 2004-05. Then there is the Prime Minister's Rojgar Yojana (PMRY), 
which was initiated in 1993. Under it, self-employment units so far, are 20 
lakhs, and the target for 2004-05 was 16.50 lakh employment opportunities. 
The Swarnajayanti Shahari Rojgar Yojana (SJSRY) was initiated in 1997, 
and the Employment Assurance Scheme (EAS) was initiated in 1993. 

Sir, apart from these, there are several other schemes for rural 
development which essentially are the schemes for rural employment. What 
is the yield of all these schemes? What is the correlation between the money 
spent and the employment generated? And then, what remains to be done? 
Nobody has studied it. And, Sir, if these or any of these schemes have 
failed, and inquiry is necessary as to why it has failed. If the earlier schemes 
has failed due to certain reasons, without eradicating those reasons, any 
scheme for rural employment is bound to fail. Therefore, I am saying that no 
ground assessment is made before going into this legislation. 

Sir, I remember, every year when a Railway Minister presents his 
Budget, he sanctions several schemes, and then certain allocation is made 
for each of those schemes. If there are several Ministers within a period of 5-
6 years, then so many schemes are sanctioned. Each schemes is given certain 
amount of money. Therefore, there are 100 projects pending—100 projects 
at a stage where some money is spent, much more is to be spent, and they 
continue to be pending. We have scores of such examples in any report of the 
Railway Convention Committee. Sir, if there are already 10-20 schemes, and 
one more scheme is going to be added to these; some money is spent on 
the earlier schemes without results, some more money will be spent on the 
scheme without results; and therefore, we will be having schemes but no 
results. 

(iii) The third congenital defect in this legislation is that there is no 

understanding, no assessment of a future perspective. What projects 
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are we going to undertake? How much money is going to be spent on each 
of them? 

In these projects, how many people will be employed? When the 
Ministry was asked, the Ministry said that the data in so far as people above 
the poverty line are concerned, is not maintained. So, there is no data. This 
makes everything vague, everything doubtful and doesn't generate 
confidence; there is no question of guarantee. And, Sir, I would like to mention 
here that apart from those who are unemployed, there are ten crore 
agricultural labourers who must be treated almost as unemployed because 
they are never employed throughout the year. 

Sir, now, I seek to come to the Bill itself and it abounds, again, in defects. 
Sir, only one substantial amendment on the basis of the Standing Committee's 
Report was accepted. It the other amendments proposed were accepted, the 
Bill would have taken a different shape. And that one amendment is from 
'poor' household to 'every' household. The word 'poor' is omitted and, 
therefore, all calcuations have gone haywrie. The Financial memorandum is 
based on the concept of every poor household, where they have calculated 
such able-bodied persons to be about ten crore, accumulated in 3.86 
families. I don't find any other word for accumulated, but people belonging 
to 3.86 families. For them, for 100 days, you will require 1,00,464 crores. All 
these calculations are on this and there also, they say we may not be 
required to spend this much because every person doesn't ask for a job. 
Those who demand job may be only fifty per cent. Therefore, we may be 
required to spend only fifty thousand crore. But that calculation is on the basis 
that you have to cater to ten crore. The moment you talk of removing 'poor' in 
every household, then you refer to 38.91 crore of able-bodied persons, not 
only men, between 18 and 64 age group. Where are the calculations for this, 
even the rudimentary calculations? And if 100,464 crore is a tall order, four-
folds of this will be an order of such a nature that you will lose your cap when 
looking up. Therefore, one amendment has put the legislation in a state of 
being haywire. 

Sir, the Finance Minister said that we will find money somewhere. I tried to 
find that 'somewhere' and I found that 26,500 crore is allocated to the social 
sector; out of which, eight thousand crore is for rural structure and 
development, part of it can be for rural employment. Even if you 
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consider those eight thousand crore and compare it with 40,000 crore, 
then, where would you find that money, is a question which is not 
answered. So, we have only a fraction of the requirement on paper. 
Otherwise, we don't know where the money will come from? 

Now, the second aspect is that the States are the implementing 

agencies. As I mentioned earlier, the States are not involved and they 

are not going to spend anything. We find that here, in the Question Hour, 

whenever a question is asked about the money being sent to a particular 

State, we find that the contribution by the State is not forthcoming. 

Therefore, further instalment is not sent. 

The Centre does not send money because the State does not want to 
spend, and therefore, does not want to spend the Centre's money also. 
The Secretaries, as I have mentioned earlier, have made it clear to the 
Standing Committee that the States will not be able to spend anything on 
this. 
Thirdly, now, Sir, I come to the projects. Yes, the Schedule mentions 
the category of projects to be undertaken, and both things are considered 
there. But as I have said earlier, ह� ह�, �� ���, ह� -�� �� 
�$�. So, irrigation 

facilities are given the priority. All kinds of water harvesting, and then, 
rural connectivity is also there. But it is only a categorization. When you 
go to the implementation level, there should, at least, be a study. 
Everything may not be done in the legislation, and in this House. I 
appreciate that. What will be the locations, what will be the cost, what will 
be the cost of other infrastructure?, There is a rough and ready estimate 
of 60:40. But we know that we need the skilled personnel and other 
infrastructure. The Kerala Government has said that 6 per cent of any 
project is spent on this. Otherwise, Sir, without this home work, there will 
be money spent, project named, the employed will be /
$� घ� ��, no 

payment to him, as is happening in many cases in Maharashtra. The 
lessons of Maharashtra have to be learnt. The scheme is working there 
for the last 31 years. Only the other day, it came in the newspapers that 
there was a scam of about Rs. 9 crores in one small village. No project, 
no money spent, the people are on the muster roll who are dead, and 
only Rs. 9 crores in one small project, and we are covering the entire 
country. So, these lessons have to be learnt, which I believe, have not 
been considered. 
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Forthly, Sir, we are talking about the minimum wage of Rs. 60/- or Rs. 
66/-. Section 8 of the Minimum Wages Act contemplates the establishment 
of an Advisory Board which is there, and I know that the Advisory Board 
is seized of a national wage, of a national floor level minimum wage. Let 
the Advisory Board go into it. It has representatives of the workers, it has 
representatives of the employers. That Board will come to a very 
reasonable figure. This Rs. 60/- or Rs. 66/- is not a reasonable figure, 
and you can request the Advisory Board. The Advisory Board probably 
meets casually once a year because, it is obligatory to call the meeting. 
Activate it and you will get the results. It has to be a national floor level 
minimum wage which can be variable on the higher side, according to 
the circumstances, in a particular State. 

Fifthly, the machinery contemplated in this is again under a programme 
officer. We talked about the Panchayat Raj institutions. But that talk is 
meaningless because the programme officer is above them. He is going 
to be the sole decision-maker; he is going to be the sole person who will 
decide complaints, decide appeals and has the final authority. Sir, in this 
respect, we are still in that colonial mode where, for the British, Collector 
was their ultimate authority. We are following the same system, 
disrespecting the elected representatives of the people. Yes, politicians 
are corrupt. But, therefore, putting everything in the hands of bureaucracy, 
is more disastrous. Politicians are, at least, responsible to the people, 
and if the politician is at a lower level, he is more responsible. He has to 
face his town every day, he has to face his village every day. 

And, therefore, Panchayati Raj Institutions will remain only on paper. 
This Programme Officer will control everything. And this has been done 
during the entire colonial rule. Therefore, Sir, during the freedom struggle, 
Pandit Jaw^haHai Nehru said, "No new order can be built in India as long 
as the spirit or ICS pervades Administration." But, Sir, unfortunately, Pandit 
Nehru who had, said earlier. "The Civil Services were fossilised to bygone 
and obsolete methods", did say in 1948, after partition, because of 
uncertainties, said earlier,—and there are several other factors also, but 
I will not go into them—"One has to be careful of the steps one takes so 
as not to injure the existing structure too much." So he avoided injuring 
the existing structure. Even today, like the colonial rulers, we believe 
more in that existing structure of bureaucrats than our own people! And 
there lies the tragedy of this Scheme if it is to be handed over to a 
bureaucrat above the Panchayati Raj Institutions. 
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3.00 P.M. 

Sixthly, Sir, we are concerned here with the citizen's statutory rights. Right to 
work ought to be fundamental right, but we always say that we don't want the 
Government to employ everybody, we don't want the governmentalisation of 
the economy! When you create a right for the citizen by a statute, even if it is 
not fundamental, it is a statutory right, enforceable at law. The enforcement 
and redressal machinery is conspicuous by its absence in this statute. Clause 
19 talks of the States creating a machinery under the rules. It has to be a 
statutory machinery, with an appellate authority also, and, naturally, with natural 
justice as well as a time frame provided for redressal of grievances. That is 
absent. So, you are creating a right without its enforceability, which makes it 
useless. 

Therefore, Sir, lastly, it is necessary for the implementation of this Scheme 
that the Centre assumes full responsibility; it does not leave any part of the financial 
burden on the States, and, as has been suggested by the Parliamentary Standing 
Committee, and as was suggested in the other House, implementation has to 
be done by the States, with full financial assistance from the Centre, and if it is 
not implemented, and, therefore, if a person is unemployed, then the 
unemployment allowance which is guaranteed under this should be paid by the 
States. So, it will be a kind of coercion on the States that if they do not 
implement, they will have to pay. The roles in the statue are to be reversed. First, 
the Centre pays, and if that payment is not utilised, then the State should pay. This 
is one way of ensuring success through the States. And, secondly, Sir, you have to 
empower the Panchayati Raj Institutions for this. The Seventy-third Amendment 
did this. But there is a great lacuna that ultimately, it is the State which is 
controlling the finances. If the money flows directly to the Gram Panchayats, 
through a proper Finance Commission-, if necessary, by a Constitutional 
amendment, and, then, if money in this also goes directly to the Panchayats for 
implementation of the Scheme, the Scheme will be implemented, the Panchayats 
will perform, the people will participate. We are talking about participatory 
democracy, we are talking about transparency and we are talking about social 
audit. All that will be possible; plas the villages will have the projects of their choice, 
not those determined by some bureaucrats sitting in a chamber in the 
Mantralaya without knowing the ground realities. 
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Therefore, we hope, and hope is what sustains us.... 
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Therefore, we run because we hope and I hope that the Government 
would take necessary steps to cure this and implement the scheme with 
all the vigour, finding all the money. Otherwise, it will be another scheme 
on paper. It will again remind us—he mentioned about Shri Rajiv Gandhi— 
what he said 20 years ago that one rupee, when it reaches to the last 
man, becomes 15 paise. So, let us save the 85 paise. Maybe, in cases 
like the one where I have said that the person whose name is on the 
muster roll was already dead, not even the 15 paise reach him. So, let 
us save that by doing something on that. With this caution, I wish this 
Government success in the implementation of this measure. Thank you. 

SHRI R.K. DHAWAN (Bihar): Sir, with your permission, I rise to support 
the National Rural Employment Guarantee Bill, 2005. At the outset, I 
would like to congratulate the UPA Government for having approved of, 
and the hon. Minister for having introduced, a very laudable piece of 
legislation. 

Sir, Mr. Apte is a very senior learned colleague and I was looking forward 
to hear from him a very constructive approach towards the Bill. But I 
must confess that I am totally disappointed by the points raised by him 
which, according to me, are only made for the sake of criticising the 
policy or criticising the Bill. To most of the issues which he has raised, 
there are answers in the Bill itself. But of course, the hon. Minister will 
reply and deal with them. 

Sir, the Bill fulfils one of the key electoral promises and an important 

programme of the UPA Government and it will not be an exaggeration, if 

I say that the Bill is a historical landmark. When India got freedom, a new 

era of hope dawned upon this vast ancient land. Those who spearheaded 

the freedom movements were aware that the real India lived in the villages. 

They were painfully also conscious of the plight of the poor and the 

downtrodden living in the villages. If we read the autobiography of Pandit 

Jawaharlal Nehru, we will know that he travelled throughout the villages 

of the country on foot in the scorching heat and was inspired by the 
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vision that freedom for India would be nothing unless independent India rid the 
poor people, the landless farmers, the oppressed artisans of the scourge of 
poverty of which they have been victims for centuries. Even the Britishers, 
who managed the village administration, were only interested in collecting 
the land revenue and in no way helped these poor people. The leaders of the 
Indian National Congress did not forget that it was the poor people, the hapless 
people in rural India constituted India's backbone. But they became the victims 
of hideous famine that struck different parts of the country with no help coming 
from the Centre, with no help coming from the Government. 

They were fully aware that a provision for relief in case of undeserved want 
was a common feature of modern States. In advanced countries, this feature 
had made much progress. The Congress leaders were concerned not only 
about inadequate assistance to the poor, they were more concerned about the 
dignity and respect of the people. They strongly believed that until and unless 
dignity and respect were restored to the people, until and unless the poor and 
the downtrodden people living in thousands of villages were provided with the 
means of ensuring their livelihood, mere financial assistance will not restore 
their dignity which had been lost over the centuries. That was their faith; that was 
their vision; that was their belief. And that was the vision of the framers of 
the Constitution when they enshrined the Directive Principles in the 
Constitution. 

Sir, Article 41 makes a distinction between 'public assistance' and 'right to work'. 
The State was, however, enjoined to make provision for both. 

So far as the right to work is concerned, it was considered so 

fundamental that three articles of the Constitution made provisions for it. Article 

39(a) provides that the citizen, men and women equally, have the right to an 

adequate means of livelihood. Article 41 repeats that the State shall, within the 

limits of its economic capacity and development, make effective provision for 

securing the right to work, apart from public assistance. Article 43 provides 

that the State shall endeavour to secure, by suitable legislation to all workers, 

agricultural, industrial or otherwise, a living wage. 

Rural unemployment and its varying dimensions have been challenges since 
Independence. Right from the beginning, in the post-Independent 
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India, the Congress Governments have made tireless efforts to remove poverty 
and several other efforts in this respect were made and there were some 
achievements also. My friends in the Opposition, of course, will not agree with it 
because heavens cannot be brought to earth. The country had to look at the 
industrial development; the country had to look at the infrastructure; irrigation 
had to be improved. The policies and programmes initiated by the first 
Prime Minister of the Congress Government, Pt. Jawaharlal Nehru, are the 
testimony that he wanted to create infrastructure; he wanted to create 
industrialisation in the country and that is why there was a little delay in the 
implementation of the scheme to fully remove poverty from the country. 

During 70s, when the country had a reasonable industrial capacity, 'Garibi 
Hatao' was the thrust area of Shrimati Indira Gandhi's economic policy. She 
created a massive wage employment as well as productive assets. Here 20-
Point Programme had led to the eradication of poverty to a great extent. 

Shri Rajiv Gandhi started the Jawahar Rozgar Yojana to fight rural 
unemployment. While addressing the Indian Engineering Congress on 10th 
January, 1987, at Calcutta, Shri Rajiv Gandhi said, "We must as a country, have 
our war on poverty, as our prime task and everything else must be linked to 
that." That was the thinking of Shri Rajiv Gandhi; that was the vision of Shri 
Rajiv Gandhi to remove poverty. 

Sir, the present Bill is a gigantic effort towards realisation of this dream of 

India's freedom fighters and founding fathers of the Constitution. It is their 

dream which has been given a statutory shape under the inspiring leadership of 

the UPA Chairperson and Congress(l) President, Shrimati Sonia Gandhi. It 

was she, if you kindly recall, who gave a forceful expression to this at the 

C.M.'s Conference at Guwahati in 2002. Sir, during the General Elections of 

2004, she travelled through the villages, slums and other rural places of the 

country, and mingled with the people working in the fields who were trying to eke 

out their livelihood, and she realised the problems that were being faced by the 

people at that time. That is why she was very keen to give a concrete shape to 

this Bill. Sir, the love and affection for the rural people, for the people living in 

the villages, is amply demonstrated in the will of Pandit Jawaharlal Nehru who 

very emotionally showed the deep concern and love in the most 
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positive manner when he said that his ashes should be scattered in the fields 
of India where teeming millions of farmers toiled in heat and cold. The Bill, 
which is being enacted, will become a reality and a harbinger of a revolutionary 
change in the country. Shrimati Sonia Gandhi rightly stated and I quote: 'The 
present Bill builds on all these past initiatives. The Right to Information Bill 
and the Employment Guarantee Bill will form the twin pillars on which the 
effective implementation of 'Bharat Nirman' will rest." The people of India 
demonstrated their fate in her inspiring leadership, and I must say that all of 
us, excepting my friends from the opposite side, will agree that she did not fail 
them. She has proved their expectations. That will go down the history as an 
eloquent testimony of her commitment to the welfare of the poor people in rural 
India, and this is the first step which she took to shape the destiny of our 
countrymen who were oppressed with the grinding weight of poverty over the 
years, rather over the centuries. The proposed Bill is a simple but a radical way 
of tackling the gigantic problem. It is the requirement of any democratic nation 
that its poor do not fall off the road to economic prosperity The UPA 
Government's decision to provide by legislation at least 100 days of 
employment to one member of every poor household is an effective and a 
decisive step in the direction of improving the socio-economic condition of the 
economically weaker sections of the society and is designed to protect the 
interests of the poor. The scheme will also provide ample opportunity to 
transform the rural infrastructure. The Bill, when enacted, will enable people to 
claim such a constitutional right to work. Sir, my friends in the Opposition who 
were shell-shocked by their defeat at the 2004 Lok Sabha elections and are 
trying desperately to come out of it, although they have not succeeded, 
perhaps may not like to endorse my views or may not agree with me that 
whenever there are non-Congress Governments in power at the Centre, there 
are always some aberrations and setbacks. This is the position which they, 
perhaps, may not like. Not very long ago, the country witnessed a joke, a 
repeated cacophony of creating hundred millions of jobs per year in the 
background of 'Shining India' or 'Feel Good India', which proved to be hollow-
lock, stock and barrel. The overall employment, in fact, fell down during the 
NDA regime. During 1997 and 1998, when the labour force grew at the rate of 
1.03 per cent annually, the employment grew-at the rate of only 0.98 per 
cent leading to a further increase of unemployment. The rate of growth of 
unemployment during the 80s was 2.37 per cent per annum. Sir, I see 
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here that most of the members of the NDA Government have disappeared 
because they are not used to listen to the reality, because they believe only 
in 'Shining India' and 'Feel Good India' campaigns. 

During the NDA regime, the rate of growth fell to 0.98 per cent. This 
shows that the rate of growth of employment, therefore, fell by about 79 per 
cent. This is the reality about their 'Feel-Good Factor" and their 'Shining India' 
campaign! The employment fell down by 79 per cent. Sir, the number of people 
employed in the public sector in the year 1991-92 was 2.8 per cent. In the 
year 2001-02, the number of people employed in the public sector was 1.99 
million. This also shows that the total strength of employees in the public 
sector was reduced by two lakhs. 

The Bill aims at providing for enhancement of livelihood, security of poor 

households in the rural areas. The Bill provides for one hundred days of 

employment to every household whose members volunteer to do manual 

work. Sir, through the Bill, it is possible to mobilise the rural people, This will, of 

course, immensely help in rural reconstruction. 

Sir, we all know that poverty cannot be removed without the generation of 
employment. Therefore, the present Bill would go a long way in lifting the rural 
households out of poverty and hunder. The programme under the Bill could 
lead to a major decline in the standard indicators of judging the rural poverty 
because this will raise them from below the poverty line and bring them above 
the poverty line. Indicators will certainly change. The generated employment 
would also be a major source of employment for women because, if you go 
through the Bill, you will find that reservation has been provided for them. 
Certainly, they will get respectability in the family. It will also lead to a decline in 
the rural and urban migration because if work is available in the villages, why will 
they shift to the towns? The Bill will provide them this opportunity also. Sir, a 
reference was made by Shri Apte to certain schemes. This Bill is entirely 
different. Schemes come and schemes go. Schemes are at times, undermined 
for various reasons, at times by the bureaucracy, to which he also referred. But 
laws are always laws. Nobody will be able to change this law without the 
approval of the Parliament. So, there is a difference between a scheme and a 
law. Many schemes, to which Mr. Apte referred, were created without any 
legal sanction. This will have a legal sanction and nobody will be able to change it; 
nobody will be able to alter it; nobody will be able to change its shape be 
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it bureaucracy, be they politicians, be they MLAs or be it Gram Panchayat. This 
is the difference between a scheme and a law. 

Sir, the Bill, when passed, will make the administration accountable. He 
referred to the fact that the administration is not accountable. It will make them 
accountable. If employment is not provided, they will get unemployment 
allowance, and the administration will be answerable for it. Sir, this will also act 
as a penalty for the State administration. A reference was made as to why the 
State Governments should be asked to pay unemployment allowance and 
that it will be a burden on them. But we should look at it the other way round. 
If the States are not asked to pay the unemployment allowance, they will see 
to it that no employment is created in the State, because the State will get 
money from the Centre. If the Centre has to give the money even for the 
unemployed, then, why should the States bother to create jobs? I wish my 
friend had supported this clause; there should be this penalty that the 
unemployment allowance should be paid by the States. The Centre is bearing 
all the expenses but only putting this penalty on them. Sir, all of us are thankful to 
our Chairman, Shrimati Sonia Gandhi, for her valuable intervention in making 
the Bill more efficacious. What was her intervention? The first is that the Centre 
should bear all the expenses because the States do not have resources and 
they cannot implement this programme and they cannot proceed with this 
programme because of paucity of funds. 

Then, once the scheme is introduced, nobody shall be able to abandon it. 

Here also, I answer Mr. Apte's point that it may not be effective. But, here it is 

proposed that the scheme once approved, passed by the Parliament, shall 

not be open to withdrawal. And the third thing is, what they have done is that 

the Central Government's meeting the expenditure on account of the 

unemployment allowance. The fourth and the most important point was that 

the Panchayat should play an important role in the selection of works that are 

to be carried out. The elected Panchayats have been given this work. I am 

very happy to say that a reference to it has clearly been made in the Bill. I 

must congratulate the Government and the Minister that they have accepted 

the recommendations of the Chairperson of the UPA and have incorporated 

in the Bill — this is the most important clause which he referred to — I was 

referring to Panchayats — Clause 13. "The Panchayats at District, 

Intermediate and village level shall be the principal authorities for 

planning and 
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implementation of the schemes under this Act." This was the most 
important point which he had raised. 

Sir, the States will have the responsibility of providing jobs within 15 
days; otherwise, they will have to pay the penalty of unemployment 
allowance. Sir, this Bill assumes great importance because the Bill 
becomes the first national safeguard against unemployment. Secondly, 
a well-designed Employment Guarantee Programme has a major impact 
on rural reconstruction. 

Sir, the Approach Paper to the Mid-term Appraisal of the Tenth Five 
Year Plan states, and I quote, "The employment growth should exceed 
growth of labour force to reduce the backlog of unemployment. 
Employment strategies advocated in the Approach Paper inter-alia include; 
the need to give special emphasis to promote public investment in rural 
areas for absorbing unemployed labour force for asset creation." So, the 
Bill is a right step in the right direction. 

Sir, to further strengthen the grass-root democracy, as I read about 
clause 13, there is another provision in the Bill. The execution of the 
work — here also, a reference was made as to who will monitor this 
scheme — there is a specific provision in the Bill — is to be monitored by 
the Gram Sabhas and regular social audit of all projects under the Scheme 
are to be carried out as per Clause 17. So, there should not be any fear 
on this count. It is not that the scheme will only be audited and accounts 
will be submitted by the officials and the bureaucracy and all that. Here is 
a specific provision under clause 17 that such accounts are subject to 
audit. 

Sir, to sensitise the implementation machinery and to keep the citizens 

in general and beneficiaries in particular at focus, Clause 19 provides for 

a grievance redressal machanism at block level and district level to deal 

with complaints. There used to be no such thing when the schemes were 

implemented. Now, here is a machinery, here is a mechanism that will 

deal with redressal of complaints for which a specific period has been 

mentioned in the Bill. When a complaint is made, the Programme Officer 

has to submit it to the concerned authorities, and they have to do it, Sir. 

Sir, i don't know what is wrong when a scheme is made for poor people 

to uplift them, to make them rise a little above the poverty line, there is so 
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much uproar. After all, there are references of leakages; there are 
references of corruption. Leakages take place everywhere; allegations of 
corruption are everywhere. Does it mean that the whole work of the 
Government of the country should come to a standstill? At times, there were 
charges of corruption on defence matters in the Army. Does it mean that the 
Government should stop procuring equipment for the Army because there is 
corruption? There is a method today. We should have to check corruption. I 
don't think that we should allow them to leave. There should be a mechanism 
to check it. For that, provisions have been made in the Bill. After all, if you look 
at it very dispassionately, what are we going to give them? Through this Bill, 
we are only giving them an opportunity to show their ability to work. They will 
show their ability to work. They will offer themselves for work and that too for 
manual work. They will do the work and then, they will get the wages. 

So, why is this all uproar? Then why should this Bill be enacted? What are 
we going to give them? Please think over. It is very limited. It is a fraction of 
what the privileged people have. Look at these people's privileges, what 
privileges these people have and what are we going to offer them. 

Sir, I must confess that no civilised society can afford to prevent the needy 
a chance to earn his livelihood, that too from casual and manual labour, that 
too for a hundred days a year. Sir, it has been the experience and a reference 
was made to the public administration; it is said that public administration in 
India has failed. Sir, it has not failed because of any support from the Congress. 
It has failed because of paucity of funds. In States, at times, it has failed 
because the funds were diverted. They were not properly utilised for the 
purpose for which they were meant. To overcome that difficulty, Sir, a provision 
has been made in this Bill for the creation of a cell established —the National 
Employment Guarantee Fund. So, there will be no paucity of funds. The Central 
Government will give ''donations, credit, etc. Similarly, in the States too there 
will be such a fund. So, no scheme under this Bill will suffer from the problem of 
funds. You cannot say, 'The schemes cannot go because there are no funds." 
So, this problem has been tackled. 

Clauses 23 and 24 of the Bill require transparency and accountability at the 

implementation and an Audit Accounts Officer for this purpose. Sir, 
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for the first time, the poorest are going to be given a right to income every year, 
eventually in every part of the country. The Bill is quite 
comprehensive. 

I would like to make three or four suggestions for the consideration of the 
hon. Minister. Sir, Schedule I of the list, about the types of work which can be 
undertaken under the scheme, well, to me it seems to be restricted. I think, it would 
be better if the Panchayats are also allowed to select schemes. They also 
should have powers to select schemes, because people at the Panchayat 
can, in their own area, spot, and be able to know, the schemes which would 
be in the interest of the people. If one addition is made, to say that the 
Panchayats will have the discretion to select items of work, that would be 
better. 

Sir, it should also be explored whether the benefits of group housing 
insurance through Government-owned insurance corporations can be made 
available to the workers. Sir, the scheme would require massive funds. The 
estimates range from Rs. 30,000 crores to Rs. 90,000 crores per year. The 
possibility of synergy with other existing schemes, agencies, for meeting the labour 
needs while implementing, such as the projects of National Highways, Public 
Works Departments, also could be considered because, in case a State 
Government is not able to create jobs for them, the States will get away by paying 
only one-fourth of the allowance; but if we involve the labourers of these national 
agencies also, perhaps, they would succeed in implementing this 
scheme. 

Also, Sir, if the corporate sector which day and night says that they are for the 

welfare of labourers and all that, could also contribute, at least,one per cent of their 

total income towards this fund, this would also be helpful. To eliminate delays in 

the disbursement of fund, it should also be for consideration, where the 

funds could be straightway given to the Panchayats rather than through the 

State Governments, and all that. Let the funds be given by State Governments, 

but not through the Project Officer or another, but they should straightway 

given to Panchayats. 

With these suggestions, I once again support the Bill moved by the hon. 

Minister. Thank you. 

SHRI NILOTPAL BASU (West Bengal): Mr. Chairman, Sir, the Council of 

States in particular and Parliament in general is a mirror of our society. 
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So far as discussion on this Bill is concerned, I think, divergent views have 
come up in the course of whatever progress we have made in this debate. 
But before going into the specific issues, I would like to congratulate the 
Government and welcome the observations made by the hon. Minister 
while introducing the Bill. 

This is a Bill whose future will depend not only on its passage in the two 
Houses of Parliament and subsequent Gazette Notification after the 
Presidential Assent, but the future of this Bill also depends on the 
cooperation of the entire House and the entire political spectrum of the political 
parties that constitute the polity in this country. Unfortunately, Sir, I do not know 
what position the Parties will ultimately take. 

PROF. R.B.S. VARMA (Uttar Pradesh): It has been passed 
unanimously in the Lok Sabha. 

SHRI NILOTPAL BASU: Very good. It is extremely good. So, I have 
very, very great hopes about the future of this Act. But, I think, Sir, time has 
come to overcome cynicism because I can be very, very overtly 
bureaucratic. I mean no disrespect to Apteji. He shares my concern for over 
bureaucratisation of programmes in post-Independent India. But the very 
approach of analysing the Bill, why such a Bill cannot be implemented or 
why it cannot be taken forward, that tone if it overwhelms our vision, then I 
believe we are not really doing a great service to the future of the Bill. 
Therefore, first point is whether the Indian polity should collectively have a 
political will to implement this Bill when it becomes an Act. I do not know whether 
we find the consensus across the House on the question of implementation of 
the Act. Yes, there may be problems here and there, we will discuss, and we 
will also share our opinion. But the approach should be that this is something, 
which was not there earlier, therefore, this has to be implemented. Sir, I say this 
not to criticise the Opposition. But you see what was the context of this Bill. 
Sir, you will recall that about one-and-a-half years back an Interim Budget 
was presented by the NDA Government. When we were speaking from this 
side of the House, we pointed out that it is the question of employment which 
is creating a terrible situation for the rural folk in our country, and, howsoever 
vocal or articulate you may be about the conditions of the people and your 
assessment may get reflected in the slogans that you had chosen those of 
shining India and feeling of goodness prevailing 
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over the country, the fact of the matter is something totally different. We were 
lampooned. We were being dubbed as people who are eternal cynics and so on 
and so forth. Therefore, when the people spoke who are nameless, who are 
faceless and who are voiceless in a manner it becomes difficult for those people 
to digest that Now the issue is, here is a question of political introspection that why 
did it happen and how can we collectively as a political system overcome this 
situation. I will not go into the entire situation of unemployment because not 
much is there. You see we were discussing the Mid-Term Appraisal yesterday 
and the Planning Minister replied-today. Now the Mid-Term Appraisal itself says 
that the employment situation in the economy presents serious problem. 
The Mid-Term Appraisal's projections suggest that unemployment rate for the 
economy as a whole based on the current daily status of employment would 
have increased from 8.87 per cent in the base year 2001-02 to 9.11 per cent in 
2004-05. 

This implies that the total employment increase is slower than the labour 
force growth. According to the actual MTA document, if you see, Sir, the 
absolute number of unemployed people rose from 3.35 crores in 2001-02 to 
3.63 crores in 2004-05 with employment growing at the rate of 1.1 per cent 
per annum against a growth of the labour force of 1.80 per cent per annum. 
Along with this, if you read, in the organised sector there was a net job loss of 7.89 
lakhs in just three years. Apart from the question of unemployment, you look at 
the other basic elements of livelihood of the rural people. Now, Food and 
Agriculture Organisation came out with a report in the beginning of the new 
millennium about the state of hunger in the whole world and it was pointed out 
that while the population of those who were malnourished in India was in 
decreasing numbers in the first half of the 90s but the situation was completely 
reversed in the second half and 11 million more people in India went hungry. 
How, therefore, what is the progress? why has this happened? This has 
happened precisely because there is a problem in the mind-set also. The 
approach is not that scheme will survive because of the political will of the 
Central Government and the State Governments are out to sabotage 
this programme. If that is the approach then, I think, that this Bill has no 
future. In that sense, though Mr. Dhawan felt that he could effectively 
buttress the arguments given by Mr. Apte but the approach that was 
displayed here in the House, I think, is not at all positive in terms of 
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implementing the programmes. Now, a lot of talk has been there of what 
happened in the past The basic problem of public spending in the rural areas 
came down. People are questioning where from money will come. I am not 
saying anything very, very revolutionary. You just take, five heads, i.e. agriculture, 
rural development, special areas programme, irrigation and flood control and 
village and small scale industries. These are the five heads. In 1990-91, 
the expenditure for rural development was Rs. 13,500 crore. And what 
was it? It was four per cent of net national product. This year �घ4�0� �� $� 
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fundamental Right and we have to move in that direction.That was the basic 
vision which inspired our freedom struggle. In that sense, this Bill is a historic 
Bill because this is the first Bill which not only provides a Central Scheme for 
employment generation but it also provides a statutroy guarantee for that. It is 
not a small advnce. In that sense, we have to approach the whole issue as 
to how we will ensure the success of this Bill. We should understand that the 
major problem or constraint is lack of public spending in the rural areas and 
unfortunately— in spite of all this talk about our 
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becoming the economic superpower—70 per cent of our people live in villages 
even now. Look at the contribution of agriculture. The contribution of agriculture to 
our GDP is around 25 per cent. But, population dependent on agriculture is still 70 
per cent. Whereas, in 1950-51, the contribution of agriculture to our GDP was 
as high as 56 per cent and, at that time, the population depending on agriculture 
was 79 per cent. So, the question is: comparative situation and the comparative 
quality of life in the rural areas has, certainly, come down. Therefore, this Bill 
should also be construed as trying to reverse the process of under-spending in 
the rural areas. People ask, 'Where is the money? Unfortunately, in a backhanded 
way, Mr. Apte was also repeating the same arguments of the opponents of the 
Bill, though I am assured now, as has been told by Dr. Rambakshji, that you will 
also support the Bill. 
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important legislation.I am sorry people are asking questions about why 
all these consultations could not take place. Along with the hon. Minister, 
I would also like to congratulate the hon. Chairman of the Standing 
Committee and all the Members of the Standing Committee for submitting 
to Parliament such an excellent Report. Now, the whole process and the 
work that has been done by the Standing Committee is commendable. In 
fact, the Standing Committee ensured a lot of discussion. And, if majority 
of those recommendations are incorporated now in the Bill, I think, we 
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should not only compliment the Government alone for this Bill, but also all those 
people who have contributed to the national debate and discourse on the Bill in 
the intervening period. 

Therefore, what we find today is a completely different Bill from what we had 
introduced earlier in the other House. And, that is how this Bill has to be seen. 
In the process of an emerging consensus, I think, this is an issue on which we 
cannot, cannot divide the polity along political lines. The issue, today, is to 
mobilise the entire public opinion because apart from other things—yes, 
bureaucracy may be an issue; how to overcome bureaucracy—Panchayats will 
have to be activated, Gram Sabhas will have to be activated. How can we bring 
in more transparency? Now, we have also passed another historic Bill, that is, 
the Right to Information Bill. It provides for opening up muster rolls of our people 
who are going to work. The creation of registration for households as to how we 
can utilize new technologies there. And, most importantly, how we can 
sensitise, develop and generate awareness across the country. Can one 
single party or the Government do it? It is our responsibility, our entire 
responsibility. And, in that light we have to see it. And. in that sense, I think, 
nobody should premise that only the Central Government is trying to do this and 
the State Governments are trying to divert, and not to spend, and so on and 
so forth. I think, that kind of approach is totally counterproductive. We had 
also made our humble contribution is this. For example, we tried to bring 
forward several provisions, which were not there, when we intracted with the 
Government that this switch off, switch on, this lack of commitment to extend it to 
the whole of the country in a certain time bound period. The universal nature 
that you cannot distinguish between the APL and the BPL, because anybody 
looking for employment must be provided with an opportunity for employment. 
The role of panchayats, the expansion of the definition of what, will it only be an 
earthwork? On the one hand, that provision was also served through our 
interaction with the Government that there must be some direction towards 
reserving one-third of the beneficiaries to women. Now, if women are going to 
work, what kind of work will they get? Will it be only manual earthwork? Or, even 
we can use this Employment Guarantee Bill or guarantee scheme for 
creating jobs in the social sector; or, the overall improvement in the quality of 
life in the rural areas, both, physical and social infrastructrue this can be utilized. 
So, I think, everybody is making 
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a contribution. and, we have no problem, we would be happier, if this Bill would 
provide employment for 100 per cent of those who are not having employment. 
But the choice was between having such an ideal situation and not having a Bill 
and we make a progress, and if all of us work and if we actually bring out 
certain tangible achievements, which will inspire our people, and, then, they 
can also be further mobilised for expanding the scope of the scheme that we 
have here. Because I do not believe there are many economists in our country 
who think that this is a wasteful expenditure. And, I totally share the sentiments 
of the hon. Minister that, Sir, actually if we analyse the economic situation in the 
country, there has been a major demand constraint. There was some figure 
that already, in the last six months, the demand for diesel has come down. 
So, it is not that we are in a situation where there is a demand for the kind of 
industrial production. 

So, we have to financially and economically, empower the people. Yes, 
India can become an economic powerhouse provided we have an inclusive 
economy where the vast majority of the people who are unemployed can 
also be empowered to the extent to become purchasers of the kind of products 
that we produce in our factories. Therefore, Sir, I think, this Bill is a Bill which 
is sound economics, and very correct, contemporary politics because we have 
seen what happens if we cannot empower the people. Therefore, I think, the 
resolve here should be, in the coming days, how all of us can work together to 
implement the Bill. If we are passing the Bill unanimously, in its 
implementation also that approach should be reflected. We need not fear if 
we are sincere about sensitising the people, if we are sincere in mobilizing 
the people and, definitely, the provisions of this Act can be implemented and it 
will create wealth and it will also distribute, perhaps, in a more egalitarian 
manner, happiness in this country. Sir, I overshot time. You kindly permitted me, 
I thank you, and conclude. 

DR. BIMAL JALAN (Nominated): Sir, I thank you very much for giving me 
this opportunity. I will not take very long. As has been pointed out here, it is, 
certainly, one of the most important pieces of legislation in the post-
Independence India. This is a historic Bill. 

(THE VICE CHAIRMAN (PROF. P. J. KURIAN) in the Chair] 

We have heard that if it succeeds, and, I believe, that if it is correctly 

assessed, then, in about 7 to 8 years, India will not have more than ten 
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per cent people below the poverty line. So, it is historic. It is very good and I 

welcome it. If we are keen in doing what you say, we will do it We have heard 

the distinguished Rural Development Minister, who is a great leader, a great 

orator, and a great thinker, and I share what he has put forward in terms of the 

benefits of the Bill. I wish him luck in implementing it. I just want to, Sir, with your 

permission, make three positive and constructive suggestions for his 

consideration. The Bill has been discussed widely. It is good that for the 

last eight months it has been discussed in the public, it has been discussed in the 

Standing Committee, and it has now been discussed in the Lok Sabha. All though 

it may have to be hastily rushed through in this House, it does not matter 

because, I think, most of the positives and negative's and most of the issues 

have now been raised and resolved. The Government has finally come to a 

decision with the help of the left parties. I think some of the improvements that 

have been made are welcome, particularly, the removal of poor households 

and making it applicable to all households. Also, the enunciation of a 

minimum wage of Rs. 60 across the country is there. The point about that is 

that it is not a question of policy, but it would reduce the bureaucratic hurdles 

in the way of implementing the Bill. So I welcome those two major 

improvements along with any other improvements which have been 

made. 

The constructive suggestion that I want to make is this. I request the hon. 

Minister, and through him, the Government that just as he has so eloquently 

argued in favour of it, one year from now, that is, on 24th August, 2006, we 

should have a report from him in this House as to what has been accomplished, 

what problems have arisen, how they have been resolved, how much employment 

has been created, and how many jobs have been acquired. Let us give him one 

year of goodwill. I agree with Mr. Nilotpal Basu that all of us should, 

collectively, now, at this stage, work together to make it a success because if it 

is a success, then, it will be the most important post-Independence achievement 

in our country. But,l would like him to assure in his reply that on 24th August, 

2006 he will come back to his House and tell us how it has been done. I would 

also like to suggest to him that the best way of doing it, perhaps, for the 

Government would be to have a Minister; a Minister of State in his Ministry, 

exclusively, responsible for monitoring the implementation of this Act 
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because it is a historic Act, it is a sweeping Act and a widespread Act. 
One Minister of State, exclusively, should be there. He can be taken from 
any other Ministry or his own Minister of State should have the exclusive 
responsibility to monitor and to resolve problems and to make it a 
success...  

And, to tell us, one year from now, what problems have been faced, how 
many jobs have been created and what has been done. Then , that particular 
person should be held responsible. I have heard a lot of discussion here 
around the Table as to involving the people at different levels. Obviously, you 
have to involve the people at different levels, but, ultimately, what do you mean 
by creating a job in a village. The creation of a job in a village means identification 
of a scheme, getting the materials together, identification of a person providing him 
with a wage, so on and so forth. There is a lot of book keeping, and a lot of things 
which have to be done, just as in doing anything on the ground. What I find is, the 
way you have defined now the administrative structure, that there are cross-
cutting responsilities. I don't agree with Shri Bal Apte that there is one 
bureaucrat who is responsible for implementing it. One bureaucrat, it might be 
said in this Bill, is responsible, but there are 20 agencies. You have State-level 
agencies, both a council as well as a fund, you have a Central-level agency, you 
have a District-level agency, you have block-level agency, and you have 
village-level agency. Now, it is not that horizontally and vertically, we shouldn't 
have 20 peope involved. We should have 20 people involved. The problem in our 
system is that these 20 agencies are not responsible to each other. 
Whenever there is a discussion on power, we hear that it is a concurrent 
subject We are first ' to announce the target that we will create 37,000 megawatts 
or whatever it is, but when it is not done, the Minister would rise and tell you that 
it is a concurrent subject, what can I do? If there is a discussion on poverty 
alleviation, you would say some district panchayat hasn't done what it was 
supposed to. If you ask the district panchayat, it would say" I haven't got the money 
which the Ministry of Finance is supposed to give me." If you ask the State 
Government, they would say, "the Central Government has not given me the 
money." so this buck-passing is a normal feature of our system. I hope it 
doesn't happen. 

So my first suggestion to the hon. Minister is that please appoint one Minister 

who is responsible—or through him, to the Government, because 
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he doesn't appoint Ministers- and come back and tell us what exactly has been 
accomplished on the ground. I have made some suggestions. I have written to him, 
and all the other leaders also that the way it is envisaged now, it is not likely to 
work. But if it doesn't work, it is not that we give up. Let us substitute it with 
something else in terms of administrative structure. I think, it can be done 
and we should try and do it. 

So, this is the first point that I would like to highlight. I hope the Minister would 
agree and give an assurance here that on 24th August, 2006.1 will come and tell 
us what he has been able to do and what he has not. If he has not been able to 
do, it is not that this is a failure. It is that I mean to do something different. And that 
is it. In 2007, we can examine if, because we have five years to implement 
it successfully. 

Sir, the second point is on the economic side. We have heard a lot here on 
the fiscal, economics, etc. I just apprise you that I don't think that the financial 
aspect is the most important aspect. That is the second level aspect. When all 
is said and done, over a period of time there would be pressure on the Budget, 
whether it is 30,000,40,000 or 20,000,60,000. That does't matter. But there would 
be a pressure on the Budget. And the most important thing at that point of time 
which I would urge the Minister, and, through him, the Government and the 
Finance Minister is that if we have to make economies anywhere, these 
economies must not be made in areas which are of interest for poverty 
alleviation. 'Education for All', 'Health for All', Irrigation, Public Investment, Water, 
we must protect these poverty alleviation schemes. And, this again, must be an 
assurance from the Government every year that if there is a stress on the Budget, 
we are cutting something else, but not on the poverty alleviation schemes, 
because those poverty alleviation schemes are the final answer, are the ultimate 
answer. The employment guarantee is an interim solution to a problem which 
we are facing. So, this is the second related problem. But let us not worry about 
the money, let us implement it and then make sure that if there is a pressure on 
the Budget, we sacrifice or the cost of it is not borne by the real poverty 
alleviation schemes which provide sustainable employment and sustainable 
output in the long run. Sir, this is the second related point. 

The third and the final point, Mr. Vice-Chairman, Sir, which is slightly 
economic is that I would suggest to the Finance Minister, or, rather through the Rural 
Development Minister to the-Finance Minister that when the stress is 
developed, or whenever it happens, let us not get into new taxes, 
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new cesses, and so on. Let us do it transparently, directly, because we have 
a highly complex tax system. You have introduced two, three new taxes. We 
keep on introducing new cesses. They don't accomplish what we say they 
would do. 

So, if we need money, let us raise it directly, by increasing the rates of 
existing five, six, sever taxes, rather than introducing a new cess; find the 
money, put it in your account, not use it, and say that we have excess and then 
transfer it elsewhere. So, let us not complicate the tax system. This may be a 
technical point, but it is an important point, I believe. 

So, Sir, these three points, I would says for your consideration that we 
should insist on. Let us not worry about the money; let us worry about 
implementation; let us not worry about how the jonbs are going to be 
created. Let us worry about whether we are able to create the jobs, and let us 
not increase complexity or let us not reduce the budget for other poverty 
alleviation schemes because we are under fiscal stress. 

Thank you. 
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THE VICE-CHAIRMAN (PROF. P.J. KURIAN): Please conclude, Mr. 
Akhtar. 
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THE VICE-CHAIRMAN (PROF P.J. KURIAN): Shri Arjun Sengupta. 

Is it your maiden speech? 

SHRI ARJUN KUMAR SENGUPTA(West Bengal): Yes, it is my maiden 

speech. I feel very proud that I am speaking on this very historic occasion after a 

truly historic Bill has been approved by the Lok Sabha. There are two major 

reasons why this Bill is historic. One is—I think that the point has been made 

by Shri Nilotpal Basu and also earlier by my friend, Dr. Bimal Jalan that this is 

really a consensus Bill. After the Standing Committee's deliberations, the 

original Bill has changed so substantially that it is very difficult for anybody to say 

that all the experiences of the previous programmes have not been considered 

and taken into account. Avery clear example of that was the role of the 

Panchayats. Shri Dhawan pointed it out how the original emphasis of the 

Programme Officer got changed into monitoring, implementation and also 

programme design by the Panchayats. These are all results of discussion that 

took place, 
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and I think, it is a truly historic Bill in that sense of a consensus. The second 
reason why it is a historic Bill, and this is what I beg to submit to you, is that this 
really means a paradigm shift of economic policy. We are not fully appreciating 
the implication of that. It is, of course, a Bill which is guaranteeing unemployment 
insurance which most industrial countries have in its direct form or direct 
transfer of 100 days work. I think after this, suicide by firmers, etc., will 
become history. It would be available to everybody and everywhere. 
Secondly, it will remove or reduce poverty very significantly. There are 
calculations which show that if only the poor get the benefit of this, poverty 
would have come down by about 40 per cent. But I am not saying that only 
the poor will take advantage of this. In our country, 75 per cent of our people 
live below 2 dollars a days, which is a universal definition of the poverty line. 
So, most of our people are poor. If even somebody above the Indian poverty 
line which is even less than one dollar, can take advantage of this, it will 
make a definite impact on poverty. The third, and I think, the most important 
provision is that this is the first time a right to work has been recognised. Mr. 
Vice-chairman, Sir the language of right has to be fully appreciated. It is not 
just a rhetoric. The American Declaration of Independence said that we, the 
people of the United States, give us this Constitution as our right, and if a 
Government fails to implement that right, we have the right to overthrow that 
Government. The right is a very powerful instrument that is given to the 
people. We are now riding a tiger. If we cannot ride it properly, we shall be 
devoured by the tiger. I think that this is a consensus Bill, and all of us should 
have taken care of this. We must realise our responsibility to see that we do 
deliver. In order to do that, I will just make three points. First is the question of 
cost. Now, there are different estimates of the cost. In fact, most of the cost 
estimates have not taken into account what economists call supply responses. 
People do not go for job just because the salary is available. But estimates 
have been made and that estimates show that—even if it is universal when 
anybody who is willing to work should get a job—the total expenditure would be 
about 2 per cent of the GDP. This is on the basis of their reservation wage, 
as we call, casual workers' wage, etc., compared to different levels of market 
wages. 

But, we do not say that; we say "only people who are really needy", as it 
happened in many places. The Standing Committee talks about 25 per cent 
people, 50 per cent people. Then, the actual amount may be 1.2-1.3 
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per cent of GDP. Nevertheless, the total amount would be quite 
substantial,. Let us not fool ourselves that it will be a very small amount. Thirty-
five thousand to fifty thousand crores of rupees is the bill that we should 
actually think of, and if it extends to the urban sector, we should be prepared 
to have another Rs. Ten thousand crores. We may not be able to provide it 
immediately. It has to be done step by step as it has been proposed in the 
Bill and that we should be prepared to provide for that. Now, it is true that for 
seven per cent rate of growth of GDP, this is not much. Two per cent is less 
than one- third of the incremental income. But, it is not true of the Budget. For the 
Budget, it is a very large provision. We have to frame the Budget completely 
differently. We have to consider measures affecting both revenues and 
expenditures. Mr. Jalan pointed out that certain type of expenditures should not 
be cut. He is very correct. You cannot cut expenditure on poverty alleviation if you 
are talking about Employment Guarantee Scheme. Then, you should be 
prepared to adjust your expenditure otherwise, you should also be prepared to 
think about taxes, to think of different ways of raising money. I am quite sure the 
hon. Finance Minister would be able to do that because he knows his arithmetic 
very well. But, it would imply a change of the Budget- making, a change of the 
Budget making, because this is something which cannot be provided by foreign 
aid or investment. You cannot get foreign aid and directly meet the 
requirement because we have to change it into rupees, and if we have to 
change it into rupees, you have to import which is very difficult in these 
circumstances. A new approach to financial management is implied in this 
particular Bill. The second thing is new approach to planning. 

THE VICE-CHAIRMAN (PROF. P.J. KURIAN): Please, be brief. 

SHRI ARJUN KUMAR SENGUPTA: Sir, I want to make two points. The 

point which was mentioned by Shri Apte was very correct. You have to consider 

about what is in the future, and that is planning. You have to now talk about 

schemes in the rural areas, and how they are coordinated with each other, how 

they are balanced with each other in terms of inputs and outputs. This is not the 

plan that we have been following. It is the ground level planning starting from 

below. It is no longer a planning with just a macro-model, worked out at the 

centre. And, third is the decentralisation and I must say that this is the first 

time that Panchayats have been fully involved. Unfortunately, I cannot say that 

tall Panchayats will be able to do this job. They have to be taken through this 

process. A 
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new movement will have to be worked out so that the Panchayats are 
actually empowered. These three new policy paradigm changes are 
implied in this Bill and if the Government do not do it following this Bill, it 
will not be able to deliver and if the Government'doesn't deliver, making 
people conscious of the rights is a very dangerous thing. You will ibe 
devoured by the tiger.  

 

THE VICE-CHAIRMAN (PROF. P.J. KURIAN): Thank you, Mr. 
Sengupta, for your maiden speech. Now, Shri N. Jothi. 

SHRI N. JOTHI (Tamil Nadu): Thank you very much, Sir. Much has been 
said about this Bill. Lot of discussions have taken place. Mr. Raghuvansh 
Prasad may not be knowing who I am. But, I am his admirer. Yes, I am his 
admirer. The reason is this—he comes from a very humble background, and I 
also come from a very humble background. Sir, we are now talking about 
some guarantee in employment and some solace to be paid to them, minimum 
work to be given or minimum payment to be given. We are not talking of that. Our 
comrades have put in their might in the matter. I thank them for that. Sir, while 
achieving this object, what is now sought to be done is burdening the State 
Government. Kindly appreciate this particular problem. 

Sir, one-fourth of the expenditure is sought to be put on the shoulders of the 
poor State Governments. The State Governments are already reeling under 
financial crunch. Deficit budgets are well known to the State Governments. 
Successive Finance Commission have been there. For example, in the State 
of Tamil Nadu from where I got elected, we are facing the problem with the 
Finance Commission also. They are not disbursing the payment in 
accordance with the provisions of the Constitution. That is our grievance. 
Suddenly, a novel attempt has been made to bifurcate advanced States, the 
States which are affluent and poor States. Such a demarcation is not there in 
the Constitution, but now suddenly it has been found out. Moneys have not 
been properly given. Central revenue netted from the State Government is not 
shared with the State Government. Now, Sir, you are identifying certain 
Districts in the villages or in the States, and, one-fourth of the problem is 
added due to the advertisements, regular advertisements both in vernacular and 
English to be made by the State Governments. 

While introducing the VAT scheme, the Finance Minister said that we would 

share the burden for an initial period. Like that, I appeal to the hon. 
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Minister to please bear the full extent of the burden by yourself for a period of 

three years or five years. Don't push it on to the shoulders of the Sitate 

Governments. We are going to gave an experimental measure initially. Any 

good scheme will have and experimental measure. So, for the first given 

period, which according to me should be, at least, three years, the full 

burden should be taken over by the Central Government itself and should not 

to be passed on the State Governments. 

Sir, on this day, I would like to appeal to all the Members of the Treasury 

Benches as well as the Opposition, including respectful Chair. Sir, we are 

now talking of the rural employment, to alleviate poverty, to give 

employment, at least, for 100 days, to give minimum wages, etc. Sir, with 

folded hands, I appeal to all of you to see what we are now and what is the 

surrounding situation around us. 

Sir, I am having an authenticated document. Kindly don't under-estimate me 

that I am talking something in the air. I am having the documentation with me. I 

am ready to authenticate it with full responsibility. I am ready to face the 

consequences. We are now talking about the minimum wages to be given 

to the poorest of the poor whereas* 

SHRI S.S. AHLUWALIA: Why are you levelling charges? 

SHRI N. JOTHI: Yes, Sir. I am not levelling charges. I am having 

authenticated documents with me. (Interruptions) Yes, Sir, I am now 

quoting it from record that the *(lnterruptions) 

SHRI V. NARAYANASAMY (Pondicherry): Sir, what is the relevance of 

this?., (intenvptions) this is absolutely not..(Interruptions).. 

SHRI N. JOTHI: Sir, I am having the record. (Intenvptions) 

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, this way, a Member 

cannot level a charge...(Interruptions) 

 �� ����� ��% (3r� G���) : �ह��� ...(��
���)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIAN): Mr. Jothi 

...(Interruptions)... Mr. Jothi, please... (Interruptions) 

*Not recorded. 
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SHRIN. JOTHI: I am having the record. ...(Interruptions)... 
  

�� AB�����$ ���$ : !
 ��-� ����= � ...(��
���)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIAN) Mr. Jbthi 

...(Interruptions)... Mr. Jothi, please... (Interruptions)...  

SHANTARAM LAXMAN NAIK (Goa): Mr. Vice Chairman, Sir, this not 
the procedure... (Interruptions)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIAN). Mr. Jothi, have you 
taken the permission earlier to present this paper here. ...(Interruptions)... 

SHRI N. JOTHI: Sir, I am now...(Interruptions) 

THE VICE-CHAIRMAN (PROF. P.J. KURIAN):No, no. Listen, listen to 
me. (Interruptions) You please speak on the subject. (Interruptions) No, you 
please speak on the subject 

SHRI P.G. NARAYANAN (Tamil Nadu): Sir, he is having documents? 
(Interruptions) 

SHRI N. JOTHI: Yes, Sir, I am having documents to show 
...(interruptions)... Why are you afraid of this document? ...(Interruptions)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIAN): Please sit down. 
(Interruptions) Please sit down. Mr. Jothi, you please sit down. Please, 
please. ...(Interruptions)... Mr. Jothi, if you want to make an allegation 
against any Member, there is a procedure. You please follow that 
procedure. 

SHRI N. JOTHI: Sir, it is not an allegation; it is a statement. 
(Interruptions)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIAN): No, you cannot do that: 
(Interruptions).. No, no. You cannot do that ...(Interruptions)... 

THE MINISTER OF WATER RESOURCES (SHRI PRIYARANJAN 
DASMUNSI): Sir, it is definitely an allegation ...(Interruptions)... He can not 
make an allegation ...(Interruptions)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIAN):There is a Point of 

Order. Please sit down, Mr. Jothi... (Interruptions)... 

SHRI SANTOSH BAGRODIA (Rajasthan): Sir, please expunge this 

portion from the proceeding ...(Interruptbns)... 
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THE VICE-CHAIRMAN (PROF. P.J. KURIAN):Please, sit down. 
...(Interruptions)... Mr. Jothi, please sit down. ...(Interruptions)... Mr. 
Narayanasamy is on a Point of Order. ...(Interruptions)... 

SHRI V. NARAYANASAMY: Sir, under Rule 238A, when an hon. 
Member is making an allegation against a member or a Minister, he should give a 
notice in advance and an explanation should be sought from the Minister 
concerned. Thereafter, he has got a right of explanation. Then only, the 
allegation can be made. He cannot offend...(lnterruptions).. There is a set 
procedure in the House. ..(Interruptions).. I want your ruling on this, Sir. He 
cannot make an allegation. ...(Interruptions).. 

THE VICE-CHAIRMAN (Prof. P.J.Kurian): Please, please, sit down. 
...(Interruptions)., please, sit down. ...(Interruptions)... 

SHRI N. JOTHI: Sir, this is not ...(Interruptions)... It is a statement. 

...(Interruptions)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIAN): Please, sit down. 
...(Interruptions)... Please sit down. ...(Interruptions)... Let me answer him. 
...(Interruptions)... Please sit down. I will listen to you. 
...(Interruptions)... You please don't ...(Interruptions)... Mr. Jothi, go to your 
seat. Please. ...(Interruptions)... Mr.Ahluwalia, please take your seat. 
...(Interruptions)... I will decide. ...(Interruptions)... You won't decide 
...(Intenvptions)... 

SHRI S.S. AHLUWAUA: Sir, I have a point of order. ...(Interruptions)... 

The VICE-CHAIRMAN (PROF. P.J. KURIAN): No, No, let me answer 
him first ...(lnterruptions).. 

SHRI S.S. AHLUWALIA: I am supporting him, Sir, (Interruptions)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIAN): Mr. Ahluwalia, piease 

sit down. ...(Interruptions)... Mr. Pany, please sit down. I do not need your 

support. ...(Interruptions)... 

SHRI N. JOTHI: I would answer him, Sir ...(Interruptions)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIAN): You need not answer. 

He is on a Point of Order. I have to answer him. You need not answer. 

...(Interruptions)... 

SHRI N. JOTHI: Sir, let me answer him. ...(Interruptions)... I am a 
lawyer and I can answer. ...(Intenvptions)... 
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THE VICE-CHAIRMAN (PROF. P.J. KURIAN): No, no for a point of 
order. ...(Interruptions)... I am on my legs. Please, sit down. 
...(Interruptions)... Please, sit down. I am asking you to sit down. 
...(Interruptions)... You see, here is a point of order raised by an hon. 
Member. It is the duty of the Chair to respond to that. ...(Interruptions)... 

SHRI S.S. AHLUWALIA: Point of order against whom? 
...(Interruptions)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIAN): Keep quite. It is my job 
...(Interruptions)... You can't do that. ...(Interruptions)... 

SHRI S.S. AHLUWALIA: First you hear him. ...(Interruptions)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIAN): I have to deal with the 
point of order. ...(Interruptions)... 

SHRI N. JOTHI: Sir, natural justice should be given. I should be heard 
before your ruling. ...(Interruptions)... I should be heard before your ruling. 
...(Interruptions)... 

SHRI S.S. AHLUWALIA: Which rule says that without hearing the 
Member. ...(Interruptions)... Which rule says ...(Interruptions)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIAN): Sit down. Please, sit 
down. ...(Interruptions)... Please, sit down. ...(Intemiptbns)... Let me deal with 
the point or order. ...(Interruptions)... 

SHRI S.S. AHLUWALIA: Which rule says that. ...(Interruptions)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIAN): You listen to me. 

...(Interruptions)... I will hear you. ...(Interruptions)... I know that. 

...(Interruptions)... I will control that. ...(Interruptions)... I will decide. Are you to 

decide? ...(Interruptions)... 

SHRI S.S. AHLUWALIA: The House will decide. ...(Interruptions)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIAN): Mr. Ahluwalia Please, 

take your seats. ...(Interruptions)... please, take your seats. 

...(Interruptions)... 

SHRI N. JOTHI: Sir I should be hear. ...(Interruptions)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIAN): All of you, please, sit 

down. ...(Interruptions)... Please, take your seats. ...(Interruptions)... 
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SHRI N. JOTHI: Sir, before you give you ruling, I should be given a 

chance. Please, hear me. ...(Interruptions)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIAN). I will give you a chance. 

...(Interruptions)... 

SHRI S.S. AHLUWALIA: Sir, who will decide. ...(Interruptions)... Which rule 

says. ...(Interruptions)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIAN): Mr. Ahluwalia, please sit 

down. ...(Interruptions)... Mr. Ahluwalia, don't control the house sitting there. 

...(Interruptions)..- You can come here and control. ...(Interruptions)... If 

Mr. Ahluwalia wants to come here....(Interruptions)... Please, sit down. 

...(Interruptions)... 

SHRI N. JOTHI: Let me be heard, please. ...(Interruptions)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIAN): Please, sit down. 

...(Interruptions)... That is what I am saying ...(Interruptions)... Mr. 

Narayanasamy raised a point of order under Rule 238A. Let me read what it 

says. "No allegation of a defamatory or incriminatory nature shall be made by a 

member against any other member or a member of the House unless the 

member making the allegation has given previous intimation to the Chairman 

and also to the Minister concerned so that the Minister may be able to make an 

investigation into the matter for the purpose of a reply." Have you done that? 

Now, you can speak. 

SHRI N. JOTHI: Yes, Sir. 

SHRI S.S. AHLUWALIA: It is not defamatory. ...(Interruptions)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIAN): Mr. Ahluwalia, this is 

unbecoming of a Member. ...(Interruptions)... 

SHRI V. NARAYANASAMY. Sir, ...(Interruptions)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIAN): Mr. Narayanasamy, please 

sit down. ...(Interruptions)... What is your reply. 

SHRI N. JOTHI: Sir, I am thankful to you for having given me the 

opportunity to respond. I am also thankful for the natural justice given by you. 

Now, I am answering to that. Let us read that section. I will brief the 
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hon. Chairman. Mr. Chairman, Sir, while participating in the debate on the 
National Rural Employment Guarantee Bill. ...(Interruptions)... 

MR. CHAIRMAN: I will go through all these papers and decide myself. 

SHRI N. JOTHI: Yes, Sir. I have said that. ...(Interruptions)... 

MR. CHAIRMAN: Please, come to the debate. ...(Interruptions)... 

SHRI N. JOTHI: Now, I am coming to the point of order. 

...(Interruptions)... 

MR. CHAIRMAN: Don't raise that matter again. ...(Interruptions)... 

SHRI N. JOTHI: The Hon. Member, Shri Narayanasamy, raised a 

question. 

MR. CHAIRMAN: Who was speaking? 

SHRI N. JOTHI: Hon. Chairman, Sir, while participating in the debate, I have 

said that we are crying for rural unemployment to be eradicated and a solatium 

to be paid to them. What is our position?*...(Interruptions)... 

MR. CHAIRMAN: I will not allow that. ...(Interruptions)... It will not go  on 
record. ...(Intenvptions)... It will not go on record. ...(Interruptions)... Please, 
come to the debate. ...(Interruptions)... If you want to finish it, then finish. 
...(Interruptions)... 

SHRI N. JOTHI: Please, hear me, Sir. ...(Interruptions)... 

MR. CHAIRMAN: It will not go on record. ...(Interruptions)... 

SHRI N. JOTHI: Sir, it is relevant. I will tell you how. ...(Interruptions)... 

MR. CHAIRMAN: Any allegation without. ...(Intenvptions)... 

SHRI N. JOTHI: Please, hear me and then decide it yourself. 

...(Interruptions)... 

MR. CHAIRMAN: I have decided it. It will not go on record. 

...(Interruptions). 

SHRI N. JOTHI: Please, hear me, Sir. I am having a judgement of 

income tax report. 

MR. CHAIRMAN: First give me a copy of it. 

*Not recorded. 
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SHRI N. JOTHI: I am giving you, Sir. Please, have it, Sir. 

MR. CHAIRMAN: Let me see it. ...(Interruptions). 

SHRI N. JOTHI: Why are they afraid of the truth? ...(Interruptions)... Are 
you afraid of the truth? ...(Interruptions). 

SHRI PRIYARANJAN DASMUNSl: Just two minutes before my 

distinguished colleague, Mr. V Narayanasamy, raised the same issue. 

...(Interruptions)... First, dispose that of. ...(Interruptions)... So long as a ruling is 

pending before the Chair raised by a Member, until it is disposed of, further 

proceedings ...(Interruptions). 

SHRI N. JOTHI: Mr. Dasmunsi, Sir, ...(Interruptions). 

SHRI PRIYARANJAN DASMUNSI: Sir, it is my appeal to you. 

SHRI N. JOTHI: Mr. Dasmunsi, Sir, ...(Interruptions). 

SHRI PRIYARANJAN DASMUNSI: I know the rules of both Houses of 

Parliament. I was also a Chief Whip like Mr. S.S. Ahluwalia. 

...(Interruptions). 

SHRI N. JOTHI: Sir, the truth is far better than. ...(Interruptions). 

MR. CHAIRMAN: Mr. Jothi, under Rule 238, before speaking anything. 

...(Intemtptions). 

SHRI N. JOTHI: Sir, I will repeat it. ...(Interruptions). 

MR. CHAIRMAN: No, I will not allow you. ...(Interruptions)... I will not allow 

you to repeat it. ...(Intenvptions)... 

SHRI N. JOTHI: Please, Sir. ...(Interruptions)... 

SHRI P.G. NARAYANAN: Sir, the fact is. ...(Interruptions)... 

MR. CHAIRMAN: It may be a fact, but first you should have taken a prior 

permission from me.... (Interruptions)... 

DR. T SUBBARAMI REDDY: The Minister should also be available. 

...(Interruptions)... 

SHRI N. JOTHI: It is for your convenience. ...(Interruptions)... Hon. 

Chairman, Sir. ...(Interruptions)... 
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MR. CHAIRMAN: You come to the subject. 

SHRI N. JOTHI: Sir, this is an Income Tax Report. ...(Interruptions). 

MR. CHAIRMAN: It may be an Income Tax Report, but you should have 
shown it first to me. (Interruptions). 

SHRI N. JOTHI: I have given it to you, Sir. (Interruptions). 

MR. CHAIRMAN: I am not sure about it. I have to go through it. 

(Interruptions). 

SHRI V. NARAYANASAMY: Sir, what is the ruling on my point of order? 

(Interruptions). 

SHRIMATI S.G. INDIRA (Tamil Nadu): Sir, he is not making any 

allegations. (Interruptions). He is giving an information. (Interruptions). 

MR. CHAIRMAN: I will not allow any allegation to go on record. 
(Interruptions). 

SHRI N. JOTHI: Sir, at page 407 the name of the ..(Interruptions). 

MR. CHAIRMAN: I will not allow that. (Interruptions). I am not going to allow it. 
(Interruptions). Please, take your seat. (Interruptions). Nothing will go on record. 
(Interruptions). Nothing will go on record. (Interruptions). Please, take your seat. 
(Interruptions). 

SHRI N. JOTHI: Sir, we are talking about rural unemployment. 

(Interruptions) 

MR. CHAIRMAN: I will not allow any allegation to be made without my prior 

permission. (Interruptions). 

SHRI N. JOTHI: Sir, I am not making any allegation. (Interruptions). 

MR. CHAIRMAN: Nothing will go on record ...(Interruptions)... 

SHRI N. JOTHI:* 

MR. CHAIRMAN: \ will not allow you ...(Interruptions)... Nothing will go on 

record ...(Interruptions)... Please take your seat ...(Interruptions)... I will not 

allow any allegation without my permission ...(Interruptions)... No, no 

...(Interruptions)... Please start the debate ...(Interruptions)... Nothing 

*Not recorded. 
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will go on record ...(Interruptions)... I will not allow you ...(Interruptions)... Nothing 
will go on record ...(Interruptions)... Mr. Jothi, come to your point 
...(Interruptions)... 

�� 8	. 8	. 1ह�
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...(Interruptions)... Please take your seat ...(Intenvptions)... Nothing will go on 
record against any Member or this House without my permission 
...(Interruptions)... Now, your time is over ...(Interruptions)... 

SHRI N. JOTHI: * 

MR. CHAIRMAN: Mr. Ahluwalia, please take your seat 
...(Interruptions)... I will not allow you to speak unless you give me all the papers 
beforehand in writing ...(Interruptions)... Shrimati Vanga Geetha 
...(Interruptions)... Now, your time is over ...(Interruptions)... Shrimati Vanga 
Geetha ...(Intenvptions).... I will see the papers and if there is need, I will 
collect the papers.. (Interruptions)... 

SHRI N. JOTHI: Sir, respecting you, with folded hands, I request you to 

render justice in the matter. 

MR. CHAIRMAN: Rest assure, I will do justice. Shrimati Vanga Geetha. 

SHRIMATI VANGA GEETHA (Andhra Pradesh): Thank you, Sir, for giving 
me this opportunity to express my views on the National Rural Employment 
Guarantee Bill, 2005, as passed by Lok Sabha. I participate in this debate on behalf 
of my party and on my own behalf. Sir, the present UPA Government has 
announced their National Common Minimum Programme as a post-poll 
assurance to the people. Sir, many parties have contested against each other 
during the last elections. As no alliance got absolute majority, the present 
arrangement of UPA is under compulsion and to overcome the criticism of coming 
together for sharing power. They have come out with a National Common 
Minimum Programme, Sir, in which, they have promised to the people that 
they will provide legal employment to the people for, at least, 100 days in a 
year and if they fail to do so, the applicant will be paid compensation. Sir, they 
have also assured that they will bring the Bill immediately and will cover the 
whole 

*Not recorded. 
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country. Sir, now, the Bill says, it will be implemented in about 200 districts only, 
out of around 600 districts in the country. Sir, the estimated expenditure, 
according to the Government, will be around Rs. 40,000 crore in a year. For 
these 200 districts also, there are a lot of ambiguities in the Bill. Sir, the term 'legal 
employment; needs further explanation. If a person in a rural village is not only 
poor, but also illiterate, how can we expect him to take legal remedy? 

I request the hon. Minister to clarify this aspect. Now, I come to 
Chapter-Ill of the Bill, that is, Employment Guarantee Scheme and 
Unemployment Allowance. If work is provided for only 100 days in a year, what will 
happen in the rest of the year? If a minimum wage of about Rs. 60/- is 
calculated for 100 days, it comes to Rs. 6,000/-, and if it is divided by twelve, it 
comes to Rs. 500/- per month. How can we call it an employment guarantee, 
that too, legal employment? I would like to mention that it is not a new thing 
for employment generation. We were having many programmes of this nature 
earlier, and even now, like EAS, NREP, RLEGP, JRY, SGSY, SGRY etc. It is like 
old wine in a new bottle. The Government wants to encash the old programmes 
with a new table. I would like to know from the hon. Minister about the role 
of Gram Panchayats and Zilla Parishads. There are a lot of ambiguities, like who 
will select the work, who will implement, when will the wages be paid, whether 
you have sufficient men at the village level to measure the work, what are the 
steps taken for ensuring transparency, accessibility and accountability, what 
are the steps contemplated for giving due publicity to this programme? I recall 
the statement of Shri Rajiv Gandhi in which it was said that out of the allocation 
of one rupee, only 10 paisa reaches the targeted person. The Government's 
slogan of aam admi will end up with Middle Men. 

Sir, I was the Chairperson of the Zilla Parishad, and I am aware of the 
difficulties in the implementation of such programmes. Hence I suggest that all 
the public representatives, from village level to district, should be involved, 
right from identification of work, beneficiary selection, implementation, 
payment and maintenance of accounts etc., with total transparency. Sir, now, 
we are implementing the National Food-for-Work Programme which was 
implemented by the NOA regime. In Andhra Pradesh, we have implemented 
this scheme all over the State. Thanks to the former Chief Minister of Andhra 
Pradesh, Shri Chandra Babu Naidu, for his untiring efforts. He has brought 55 
quintals of rice to the State. The 
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present programme is likely to be implemented in only 8 districts of my State. 
Sir, this is nothing but pruning the programme, and for this also, this 
Government wants to take the credit. I want to know whether the National 
Food-for-Work Programme will also continue in the rest of the districts. 

Sir, the hon. Member, Dr. Bimal Jalan, has suggested to establish a 
separate Ministry and a separate monitoring mechanism for this 
programme. I fully support the views expressed by him. Sir, I demand that this 
programme should be implemented throughout the country, with immediate 
effect. For this purpose, we have also moved an amendment to the Bill. Sir, if 
this Government still has eyes to see and ears to hear the poor, it must be 
bold enough to implement much larger employment programme. With these 
worlds, I support this Bill partially because it will provide employment guarantee 
to the households for one-third days in a year and for one-third districts in the 
country. (Interruptions) 

DR. T. SUBBARAMI REDDY: Why partially? 

SHRIMATI VANGA GEETHA: Because this Bill will provide employment 
guarantee to the households for one-third days in a year and will cover only 
one-third districts in the country. That is why I partially support this Bill. If the 
Minister implements this Bill all over the country, I will support it fully. Thank 
you. 

THE PRIME MINISTER (DR. MANMOHAN SINGH): Mr. Chairman, 
Sir, this Bill that is being discussed by this august House is truly in the nature of 
a landmark legislation. It represents a new beginning, a landmark in the regime of 
rights enjoyed by our people, a landmark in our efforts for social equity and 
justice through the provision of social safety nets. Sir, it is a path-breaking 
legislation that entitles our rural poor to a guaranteed employment for a 
defined number of days, a means of sustenance, a means to avert distress, 
a means to secure two square meals a day and a means to lift them out of 
the trap of poverty. It is a commitment that the Congress Party has made to 
the people of this country in its election manifesto which is the culmination of 
several decades of efforts of the Congress, under the Prime Ministership of 
Shrimati Indira Gandhi and Shri Rajiv-Gandhi, to move towards the right to 
livelihood. It is a commitment of the UPA Government to the nation and this 
Legislation demonstration over commitment to the cause of the 
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poor. Sir, the Government acknowledges the pioneering role of the 
National Advisory Council and Shrimati Sonia Gandhi in drafting this 
Legislation, in maintaining the momentum and pressure required to bring it to 
Parliament speedily and in creating the necessary space for public debate 
which has enabled, in my view, the drafting of a Bill which is 
comprehensive, wide-ranging and most satisfactory few pieces of 
legislations have benefited from a debate, as extensive as this one, which has 
taken place all over our country. History will remember Soniaji for this 
landmark Legislation, and if this Government is to be remembered for a 
single law or policy, it will be this one. 

Mr. Chairman, Sir, why do we need a legislation of this type? It was the dream 
of the founding fathers of our Republic that as India industrialises, more and 
more people will shift out of agriculture and, therefore, industrialisation, by 
and large, should provide a solution to the problem of securing gainful 
livelihood for all our people. We have significant achievements in 
industrialisation. We have today industries in almost every sector of our 
economy. But it is also true that the pace of industrialisation and the pace 
of industrial employment associated with that industrialisation has not been as 
fast as it ought to be. The result is that at the time of Independence, nearly 70 
per cent of our people were living in rural areas. Today, the proportion is no 
less than 60 to 62 per cent. Therefore, employment strategies have to be 
two-fold. We have to accelerate the tempo of industrialisation. We have to 
accelerate the tempo of labour-friendly industrialisation. Therefore, what ever 
comes in the way of speedy industrialisation of our country, in the promotion of 
labour-intensive methods of production and labour-intensive industries can hurt 
this process of creating more job opportunities outside agriculture. 

This has to be the major plank of our Government in the years to come 

and I do hope that the process that we have set in motion in the last 15 years 

will ensure faster and speedier industrialisation of our country. We have still to 

take measures to see that this industrialisation is as labour-friendly as 

possible. I will come back to that aspect of the problem a little later. At the same 

time, for the people who are living in rural areas, we have to create an 

environment in which their output and employment opportunities can go up. I 

look at the differences between urban India and the rural India at the time of 

independence. They were much narrower than what they are today. So, 

obviously, our rural areas have lagged 
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behind. The development of our agriculture, investment in agriculture, 
investment in new agricultural technologies and ensuring that the small and 
marginal farmers also participate in the processes of the Green Revolution 
have to be an important plank of our strategy for lifting our population out of 
poverty. But we know that about 25 per cent of our population are landless. 
Now, agriculture does offer gainful employment opportunities for a major part of 
the year even for this population. But we all know that once the seasonal peak, 
the sowing and harvesting period, is gone, there is considerable 
unemployment and underemployment in rural areas. We have legislated the 
minimum wage legislation in our country to take care of the landless labour, to 
put a floor on their incomes. But we all know that in rural setting of the type that 
prevails in our country it is very difficult, in practice, to reinforce the minimum 
wage legislation. So, we need strategies to lift the floor of the poorest of the 
poor and employment guarantee is one way to increase the bargaining 
power of the poorest sections of our population, the landless, the Scheduled 
Castes, the Scheduled Tribes and our women. Now, it is certainly true that 
what we are offering to our people is a modest amount, gainful employment 
of 100 days at a minimum wage of Rs. 60 not more than Rs. 500 per 
month for a family. I recognise that this, by itself, is not sufficient. But taking 
into account that most agricultural labour households also get some gainful 
employment during the peak season, the sowing and harvesting period, I do 
believe that this at the margin, will help, in particular, landless families to raise 
their living standards. It will help to provide social safety nets which will protect 
them against the vagaries of unemployment. I sincerely hope that over a 
period of four or five years we will cover all the rural districts of our country. 
That is our solemn commitment. Employment schemes have existed for a 
long number of years. When Indiraji was the Prime Minister, a number of 
employment programmes were devised. Rajivji devised many agricultural 
employment programmes. Similar employment assurance schemes were 
devised when Shri Narasimha Rao was the Prime Minister and I was the 
Finance Minister. There is, however, a cardinal difference. For the first time, 
we are now recognising the right to work as a fundamental legal right. 
Therefore, it casts on all of us in Government and all those who are 
concerned with the processes of governance in this country to make every 
effort that this solemn commitment, this solemn legal obligation is honoured in 
letter and spirit. 
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5.00 P.M. 

I will not be one of those who will say that there is no problem in sight. There 
are problems but life would not be worth living and not that interesting if 
there were no problems or difficult problems at that. There is first of all, the 
problem of resources. If the economy continues to grow at the rate of 7 to 8 per 
cent per annum, I am confident that this country will generate enough resources 
to finance not only this scheme but also many other schemes which our 
Government has started. I would like to mention that the major scheme, a major 
programme for expansion of rural infrastructure, under Bharat Nirman involves 
a total expenditure of Rs. 1,74,000 crores, for the next four years. We have taken a 
commitment to expand the network of rural roads; to expand the network of 
electricity to every village in our country; to provide safe drinking water to all 
the remaining 74,000 households; to expand irrigation facilities by one crore 
hectares; to build sixty lakh new rural houses and to ensure that there is, at least, 
one telephone in every village of bur country. In addition to rural infrastructure, we 
have undertaken a massive expansion of the elementary education programmes. 
For that, our Government has imposed on education cess which is being 
earmarked, apart from other budgetary resources, for expansion of the Sarva 
Shiksha Abhiyaan. We have, today, in our country, as a result of our efforts last 
year, a universal Mid-Day-Meal Scheme working all over the country. We 
have, launched an innovative Rural Health Mission which will take an 
integrated, holistic, district-wise approach to the problems of rural healthcare 
and deal with healthcare problems of our rural population in a holistic manner. 
We are in the process of drawing up an ambitious urban renewal programmes 
which attends to the needs of our urban areas where today 30 per cent of 
India's population lives and where we are seeing, as a result, of the disaster 
that befell Mumbai, how the neglect of infrastructure can have such 
devastating consequences. We are committed to do all that. We will find 
resources. But I would like this House to know that these resources can become a 
reality only if our economy continues to grow at a rate of 7 to 8 per cent. 
Therefore, all those who have something to do with the processes of 
governance, have an obligation to ensure that nothing is done which hurts the 
growth of our economy at a rate of 7 to 8 per cent per annum. Let me say, in the 
long run, the vision of Pt. Nehru that India has to industrialise to get rid of chronic 
poverty, ignorance and disease of its people is still valid. We have to 
industrialise; we have to industrialise at a much faster pace. We have to 
ensure that this industrialisation is 
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much more labour-friendly, much more employment-friendly than it has been 
the case thus far. Therefore, it requires, the creation of an environment in 
which industries can grow, in which both the public and the private sectors can 
grow, an environment in which our industry will have the assurance that the 
Government is a facilitator, that the Government is not handicapped in 
thinking big about the future of our country. I recollect participating in a 
discussion in Hyderabad the other day. There are elements of Marxist thought 
which, I think, very few people who are students of economics and social history 
can disagree. 

All economies, if they have to solve the problems of mass depredation, have to 
be growing economies. The process of accumulation of capital is the heart of the 
process of development. Together with the process of capital accumulation 
and rapid increase in investment, we need to take full advantage of all advances 
in modern technology. Technology today is creating new production frontiers. 
And, if India is to grow at the rate of seven to eight per cent, then, not only must 
we invest in our country at 28-30 percent of our GDP, but we must also ensure 
that our enterprises, both in the public and the private sectors, do operate at the 
frontiers of technology. Therefore, I submit to this august House that if we want 
the economy to grow at the rate at which it must grow, if we have to honour our 
solemn commitments to our electorate and to our people of rural 
regeneration, then, it is also obligatory on all of us to ensure that we set in 
motion process which accelerates the tempo of industrial growth the 
employment-friendly growth, that we create an environment where private and 
public, capital is welcome. I do say to this House, and I am convinced, that India 
needs significant doses of foreign direct investment to realise the growth rate of 
seven to eight per cent — and foreign investment will come in. Today, the 
world looks to India. There is a large amount of capital which is willing to 
come to India provided we have the vision, provided we have the capability to 
absorb this capital. I am very happy that my esteemed friend, the Chief Minister 
of West Bengal, is on a trip to Singapore and Indonesia, and I compliment him 
for the vision that he has brought there on his duties as Chief Minister of that 
State. I sincerely hope that all Chief Ministers in our country will emulate the 
glorious example of Shri Buddhadeb Bhattacharjee. 

Also, Sir, if we have to implement these various programmes of rural 

regeneration, education, healthcare and social assistance, then, the public 
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finances of our Governments, both at the Centre and in the States have also to 
be in proper shape. Let me say that there can be a difference of opinion about 
the size of the fiscal deficit. But no country in the world that I know of has got rich 
merely by spending its way to prosperity. Good expenditure has a role. I think 
good expenditure can relieve social distress. Good expenditure can also stimulate 
investment activity. But there are limits to all good things. Let me say that today 
the combined fiscal deficit of the Central Government and the State Governments 
at 10 per cent of our GDP is among the highest in the world. Therefore, it is very 
essential that this august House and all those who are concerned with the processes 
of governance would pool all their experience and wisdom to ensure that the fiscal 
health of our economy, both at the Centre and in the States, is not jeopardised. 
Therefore, if we have to find resources for programmes like the Employment 
Guarantee, then, we must look at other items of expenditure. The Finance 
Minister, in his Budget speech, talked of matching outlays and outcomes. I 
think that this is something which we should do much more frequently than we 
have done in the past. It is also necessary for us to recognise that the types of 
practices which have grown in our country are not conducive to good governance 
or to promoting the growth of our economy or even to promoting the cause of 
social justice. 

Then as I look at India's electricity industry, India's electricity industry today 

loses Rs. 30,000 crores. 

I think, all observers of the Indian rural scene are agreed that the way we price 
our electricity is the cause of the bankruptcy of most of our State Electricity Boards. 
They have no money to expand the electricity system. Therefore, people who are 
waiting for electricity are being discriminated against. And, yet, this culture of 
subsidisation, subsidisation of even those who do not deserve has come to have 
a hold which, I think, is pernicious for the growth of our economy, or, for the 
maintenance of an orderly fiscal health of our economy. 

In the same way, I would say, what is happening today in the petroleum sector 

— and I am not making a partisan speech — is that, for the first time in our 

history today, some of our navaratnas,— and my heart, bleeds when I see them; 

these are the jewels which our nation, our workers, our farmers have toiled with 

their blood and sweat to build up — are making cash losses. I think that is 

something which is a negation of good 
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governance. We must, therefore, find ways to see that the public sector 
enterprises are run efficiently, that the role of the public sector as a major entity 
in the growth process should not be undermined. 

When Panditji talked about public sector, he had two things in mind. 
Looking at the history of the capitalist system, he came to the conclusion that 
capital accumulation was at the heart of the process. Therefore, by 
nationalising profits, by preventing wasteful consumption of the rich and the 
super rich class, you accelerate the tempo of development of the economy. 
But if you run a public sector like post office socialism, if there are losses, and if 
you frown on public sector making adequate profits, then you are negating 
that vision that vision which led Panditji to emphasise the dynamic role of the 
public sector in our national economy. 

Secondly, if you socialise profits — and profits in a capitalist economy are the 
single most important source of accumulation, also of income distribution—
you kill two birds with one stone; you accelerate the tempo of accumulation; you 
also reduce inequalities in income and wealth. But this reduction in income and 
wealth disparties can take place only if the public sector makes profits. If the 
public sector is increasingly used to subsidise many of the consumers who 
are not so poor, then, I think, we are operating in a manner in which, I think, 
the public sector cannot play its historic role. 

Therefore, Sir, I submit to this august House that while we enact this very 
historic legislation, we must not forget that eternal vigilance is the price of 
liberty. In the same way, if this legislation is to yield the desired results, it is 
necessary that all of us work to ensure that our economy in the next ten years 
does grow at the rate of seven to eight per cent, that we create a climate for 
enterprise where both private and public sector investment, including foreign 
direct investment, can find a hospitable place. I think, China today gets fifty to 
sixty billion dollars of foreign direct investment. We get not more than five to six 
billion dollars. I know for certain that there are people who want to come and 
invest in our country. But they complain about our bureaucracy; they 
complain about our corruption; they complain about the uncertainty of our 
labour laws. I am not saying they are right or they are wrong. But I think, we, 
as a nation, have a collective responsibility to set our house in order. 

And I say so because India is the flavour of the year. This thing cannot last 

for ever. Let us take advantage of this highnoon tide, this tide which 
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is running in our favour. In the next five or six years, we must use all 
resources that we can really mobilise, to build top-class infrastructure. When I 
go to South-East Asia, I look at Thailand; I look at Malaysia; I look at Singapore 
— what type of infrastructure do they have They were nowhere in the scene 
when India became independent. Today, in terms of their infrastructure, the 
quality of their infrastructure, I think, they are way ahead of us. So, I think, we 
have a limited time to catch up, and this august House, therefore, has a 
responsibility in this regard. In the same way, if we have to implement 
successfully the social safety nets of the type which we are putting in place 
today, then, it is very essential that the fiscal health of the economy must not be 
under-mined, that all of us must ensure that our public sector enterprises, do, in 
fact, carry out the mandate, the vision, that characterised the vision of 
Jawaharlal Nehru. And, I am sure, Sir, if we do that, we will be able to 
implement not only this programme but many more ambitious programmes 
of social justice, expanding the network of social safety nets, of ensuring that our 
children, that our women, that our older citizens do get effective social safety nets 
to protect them. Therefore, Sir, in requesting this House to endorse this " 
legislation, I thought I would draw the attention of this House to the imperatives 
which we have to tackle, if processes of governance have to be harnessed to 
build a new India free from the fear of war, want and exploitation. 

MR. CHAIRMAN: Thank you, Mr. Prime Minister. Now, Prof. R.B.S. 
Varma. 
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Recommendation of the Business Advisory Committee 

MR. CHAIRMAN: I have to inform the House that the Business Advisory 
Committee at its meeting held today, the 24th August, 2005, has allocated 
time for the Government legislative and other business as follows: 

SI.      Business Time 

No. allotted 

01      Consideration and passing of the following Bills after     2 Hours 
they have been passed by Lok Sabha: The Banking 
Companies (Acquisition and Transfer of Undertakings) and 
Financial Institutions Law (Amendment) Bill, 2005. 

              The National Tax Tribunal Bill, 2005. 3 Hours 

The Committee also recommended that in order to complete 

Government Legislative Business, the current Session of Rajya Sabha 

be extended up to the 30th August, 2005. The House would accordingly 

sit on Monday, the 29th August, and Tuesday, the 30th August, 2005, and 

that there will be no Question Hour on these days. 
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